1
| TEM NO 201 COURT NO. 9 SECTI ON | VA
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).6748/2007

(From the judgenent and order dated 10/04/2006 in WP No. 2518/2002
of The H GH COURT OF M P AT GMLI OR)
STATE OF M P. & ORS. Petitioner(s)
VERSUS
MUNNALAL TRI PATH (D) BY LRS & ANR Respondent ( s)

(Wth appln(s) for c/delay in filing SLP and prayer for interimreli ef
and office report ))

W TH SLP(C) NO 1014 of 2008
(Wth prayer for interimrelief and office report)

SLP(C) NO. 24266 of 2008
(Wth appln(s) for c/delay in filing SLP)
(Wth office report)

SLP(C) NO. 24828 of 2008
(Wth appln(s) for c/delay in filing SLP)
(Wth office report)

SLP(C) NO. 27896 of 2008
(Wth appln(s) for c/delay in filing SLP)
(Wth office report)

Civil Appeal NO 4427 of 2008
(Wth office report)

SLP(C) NO. 6749 of 2007
(Wth appln(s) for c/delay in filing SLP)
(Wth office report)

SLP(C) NO 6750 of 2007
(Wth appln(s) for c/delay in filing SLP)
(Wth office report)

(FOR FI NAL DI SPOSAL)

Date: 14/11/2011 These Petitions were called on for hearing today.
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CORAM :
HON BLE MR JUSTI CE ASCK KUMAR GANGULY
HON BLE MR JUSTI CE JAGDI SH SI NGH KHEHAR

For the parties :
Ms. Vibha Datta Makhija, Adv.

B.S. Banthia, Adv.
Vi krant Singh Bais, Adv.

M i dul a Ray Bharadwaj, Adv.
Salil Garg, Adv.

Sunant Bhardwaj, Adv.
Archana Pat hak Dave, Adv.

FYS§ =S

M. A ay Sharnmm, Adv.
M. Aftab Ali Khan, Adv.



UPON hearing counsel the Court nmade the foll ow ng
ORDER

Heard | earned counsel for the parties.

It appears t hat there is a group of matters
concer ni ng t he same subj ect . A list of such matters
furni shed by t he | ear ned counsel has been t aken on

record
Al'l these matters may be tagged together and |isted

on a non mscell aneous day in the nonth of January, 2012

(G SUDHAKARA RAO) (VI NOD KULVI)
COURT MASTER COURT MASTER



